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BEFORE THE NATIONAL GREEN TRIBUNAL 4O

EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 194 OF 2025/EZ

In the matter of:

Subrat Kumar Sahoo .............. Appellant.

-Vs-

State of Odisha & Others ............ Respondents

PRELIMINARY AFFIDAVIT FILED ON BEHALF OF
RESPONDANT NO. 6 (CHAIRMAN, ODISHA INDUSTRIAL
INFRASTRUCTURE DEVELOPMENT CORPORATION (IDCO))

Most respectfully sheweth :-

I Umakant Biswal, aged about 54 years, S/o- Nilamani
Biswal, at present working as land officer IDCO, At/Po/Town-
Bhubaneswar, District- Khurda, do hereby solemnly affirm and state

as follows:

1. That, I have gone through the petition and understood the contents

thereof. I am acquainted with the facts of the case and as in such

capacity being duly authorized by Respondent No-6 on his behalf.
That the deponent has no comments to offer in respect of

Paragraphs- 1 to 16 of this original application.

SMRI/TI'RANJAN DASH i, ﬂ
ADVOCATE Surendra Prasad Dhai 4 (/¢ =
ORISSA HIGH COURT Advocate

Enrol.No-0-799/2013 NOTADY CUTTACK
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3. That with regard to the averments made in Paragraph-17 of the
original application, it is humbly submitted that, the Odisha Industrial
Infrastructure Development Corporation allotted land measuring area

Ac.22.00dec in favor of M/ s. VCI Chemical industries Private Limited

(Respondent no-5) in villages namely Jakhapura and Kacherigaon
under Danagadi Tahasil in the district of Jajpur for establishment of
coal tar distillation plant for period of 63 years vide Letter No.

IDCO/HO/P&A-LAE-8229/2021/33419 dated 19.10.2023 (enclosed
at Annexure-A/6).

Lwota ko

That the deponent has no comments to offer with regard to
Paragraph-18 of the Original Application.

. It is relevant to mention here that, the averments made in Paragraph-
19 of the original application is not true. Hence it is humbly submitted
that, IDCO allotted A.22.00Dec of land to VCI Chemical Industries
Pvt. Limited(Respondent No-5). Out of which Ac.10.71 is forest land
which comprises of Ac.10.37dec out of total area measuring
Ac.69.37dec from Khata No.419, Plot No.860(P) along with area
measuring Ac.0.34dec out of total area Ac.40.27dec from Khata
No.419, Plot No. 865(P) which was diverted by the Central
Government along with other area measuring total 1419.95 hectares
for purpose of Iron Based industries at Jakhapura at present under
Danagadi Tehsil in the district of Jajpur vide letter dated 14.01.2005
(enclosed at Annexure-B/6). IDCO acquired other area vide Deed
No.190 dated 29.02.1996 (enclosed at Annexure-C/6) and Deed
No.192 dated 29.02.1996 (enclosed at Annexure-D/6).

SMRU[T{ RANJAN DASH

ADVOCATE @P 0/
ORISSA HIGH COURT surendra Prasad 3
Enrol.No-0-799/2013 Advocats

NATAPY CYTTACK
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6. That the deponent has no comments to offer with regard to

Paragraphs-19 to 24 of the Original Application

That it is pertinent to mention here that, the averments made in
Paragraph-25 of the original application is related to the company,
M/s. VCI Chemicals Industries Limited (Respondent no-5) and is not
related to IDCO. With respect to the averments made in this paragraph
regarding inclusion of forest land, it is to mention here that, IDCO
allotted A.22.00Dec of land to VCI Chemical Industries Pvt.
Limited(Respondent No-5). Out of which Ac.10.71 is forest land
which comprises of Ac.10.37dec out of total area measuring
Ac.69.37dec from Khata No.419, Plot No.860(P) along with area
measuring Ac.0.34dec out of total area Ac.40.27dec from Khata
No.419, Plot No. 865(P) which was diverted by the Central
Government along with other area measuring total 1419.95 hectares
for purpose of Iron Based industries at Jakhapura at present under
Danagadi Tehsil in the district of Jajpur vide letter dated 14.01.2005.
IDCO acquired other area vide Deed No.190 dated 29.02.1996 and
Deed No.192 dated 29.02.1996.

That the deponent has no comments to offer with regard to
Paragraphs-26 to 34 of the Original Application

That it is relevant to mention here that, the averments made in the
Paragraph-35- (A)-(ix) is not true. It is humbly submitted that, IDCO
allotted A.22.00Dec of land to VCI Chemical Industries Pvt. Limited
(Respondent No-5). Out of which Ac.10.71 is forest land which

comprises of Ac.10.37dec out of total area measuring Ac.69.37dec

J

SMRUTI RANJAN
ADVQOCATE

DASH

ORISSA HIGH COURT Surendra Prasad Dhés /- C/
Enrol.No-0-799/2013 Advocae | K /

NOTARY. CUTTACK
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from Khata No.419, Plot No.860(P) along with area measuring
Ac.0.34dec out of total area Ac.40.27dec from Khata No.419, Plot
No. 865(P) which was diverted by the Central Government along with
other area measuring total 1419.95 hectares for purpose of Iron Based
industries at Jakhapura at present under Danagadi Tehsil in the district
of Jajpur vide letter dated 14.01.2005. IDCO acquired other area vide
Deed No.190 dated 29.02.1996 and Deed No.192 dated 29.02.1996.

10.That the deponent has no comments to offer with regard to the

averments made in Paragraphs-35- (B) of the O.A.

11.That the deponent has no comments to offer with regard to the

averments made in Paragraphs-36 to 44 of the O.A.

12. That it is relevant to note here that, the averments made in the

Paragraph-45 is not true. The true fact is that, IDCO allotted
A22.00Dec of land to VCI Chemical Industries  Pvt.
Limited(Respondent No-5). Out of which Ac.10.71 is forest land
which comprises of Ac.10.37dec out of total area measuring
Ac.69.37dec from Khata No.419, Plot No.860(P) along with area
measuring Ac.0.34dec out of total area Ac.40.27dec from Khata
No.419, Plot No. 865(P) which was diverted by the Central
Government along with other area measuring total 1419.95 hectares
for purpose of Iron Based industries at Jakhapura at present under
Danagadi Tehsil in the district of Jajpur vide letter dated 14.01.2005.
IDCO acquired other area vide Deed No.190 dated 29.02.1996 and
Deed No.192 dated 29.02.1996.

SMRUTI RANJAN DASH : 77,
ADVOCATE Surendra Prasad Dhey é ¢
ORISSA HIGH COURT el -

Enrol.No-0-799/2013 NOTARY. CUTTACK
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13.That the deponent has no comments to offer with regard to the
averments made in Paragraphs-46 of the O.A.

14. That it is pertinent to mention here that, the averments made in the
Paragraph-47 of the original application is not true. It is humbly
submitted that, IDCO allotted A.22.00Dec of land to VCI Chemical
Industries Pvt. Limited (Respondent No-5). Out of which Ac.10.71 is
forest land which comprises of Ac.10.37dec out of total area
measuring Ac.69.37dec from Khata No.419, Plot No.860(P) along
with area measuring Ac.0.34dec out of total area Ac.40.27dec from
Khata No.419, Plot No. 865(P) which was diverted by the Central
Government along with other area measuring total 1419.95 hectares
for purpose of Iron Based industries at Jakhapura at present under
Danagadi Tehsil in the district of Jajpur vide letter dated 14.01.2005.
IDCO acquired other area vide Deed No.190 dated 29.02.1996 and
Deed No.192 dated 29.02.1996. IDCO allotted land to the Company
as per Norms.

15.That the deponent has no comments to offer with regard to the
averments made in Paragraphs-48 to 52 and th grounds made

under Paragraphs A to H of the O.A.

16.That the facts stated in the Original Application which are not

specifically admitted to be true, may be deemed to have been denied by
the deponent.

17.That the deponent craves leaves of this Hon’ble Tribunal to file further

affidavit, it necessary for proper adjudication of the case.

o7

NOTARY, CUTTACK
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18.That the facts stated in this Affidavit are true to the best of
my knowledge derived from records and information

received so also to my personal knowledge which I believe
to be true and correct.

Identified

-
_ Owsadonho Rlyvod

ocate - (Deponent) e

VERIFICATION
Verified at (3cedee on this G4~  day of April 2026, that

) -

the content of the above reply are true and correct to the best of

my knowledge and belief and no part of it is false and nothing

material has been concealed therefrom.

(g
) oo nhe Rw ad s
Deponent

CERTIFICATE

Certified that due to want of cartridge papers, this counter is typed
on thick white paper.

kata
Kol The above named Deponemt

Date:- & .75 f°277g€'}'?2./% %«?@ ~
by : | T
B LR, /éé\

Advocate
NOTADY Yy VTTACK
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‘No.IDCO/HO/PRA-LAE- 8229/2021 334/ 7 Date: )5y 9 2.0 23
TO g - '.

The Director, . P ’
M/s.VCI Chemical Industries Private Limited, ~
49, Industrial Estate Govt: Industrial Estate,

|
Kanpur,Uttar Pradesh,-208012 N

|
in vi er
Sub:-Allotment of land measuring Ac.22.00 in vn_llage —Jakha_pn;rala’rtil‘rllgte !
Danagadi Tahasil in favour of M/s.VCI Chemical Industrl_e h \
Limited for setting up Coal Tar Distillation Plant at KNIC, Jajpur.

Ref: IPICOL Letter No.330/21 Dtd.11.10.2021
Sir,

In pursuance to the land recommendation of SLSWCA in its 103™
meeting held on 04.09.2021 and and subsequent approval of land allotment
committee (LAC) IDCO held on 23.12.2021 under the chairmanship of
Chairman IDCO, we hereby allot the leased out Goverriment land measuring
an Ac.22.00 in village Jakhapura under Danagadi Tahasil in the district of
Jajpur, more fully described in the schedule below in your favour for
proposed Coal Tar Distillation Plant at KNIC, ajpur on the following terms
and conditions:

01 You have already made payment of a sum of Rs 5,57,74,438/-(Rupees
Five crore fiftyseven lakh seventy four thousand four hundred and
thirty eight only) towards land cost Rs. 5,37,50,000/-@Rs.25,00,000/-
per acre as decided by LAC & approved by SLSWCA (IIAC), Annual
Rent Rs.9,40,625/- @1.75% of land cost, Industrial Infrastructure Up-
gradation Scheme (IIUS) components Rs.7,70,000/- @Rs.35,000/- per
acre, processing fees Rs.5000/- vide RTGS on date 25.07.2023 with a
condition that additional cost, if any, approved by Government /
SLSWCA would be charged before handing over the possession..

02 The land Is allotted on leasehold basis for a period of 63 (sixty three)
years from the date of sanction and has surface rights only.

03 The land shall be utilized for establishment of Industries ang shall not
no

-
Odisha Indusfrial Infrastructure Develop
ment ;
_ (A Government of Odisha Undertoklng) COrporqtlon
INCO, Land Division, IDCQ Towers, Janpath. Bhubaneswgr - 751022 .
W 491- 0674 2544180, 2540820 | Faxi2542955 1 984 o0, 01N, INDIA & '

2541987 p
s o



Sri Manoranjan
Chief General Manager
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Mallick, OAS (SS)

(Land) 150 6001 & 1

04

05

06
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08

09

’llStitUtiO“ /'
P e to an other | |

sed for any urpos Yy ¢ of the de”llsed land i-Q_
| have to pay the Annual Ren R

ue and any tax as applicable for Ac.22.09 of
Tahasil, in the District of Jajpur,
evision consequent upon the
Revenue Authority from

be sub-lea
The allottee wil
@1.75% of land val
Govt./Private land under Danagadi
The above rate will be subject to F
appropriate decision taken by the concerned
time to time.

For any construction or addition or alternation to the exi
and for any additional construction, you shall submit the building plans

sting building

and shall take up such construction, addition, alternation or additional

construction only after obtaining approval of IDCO/ appropriate

authority.

The allottee shall abide by the guidelines of the Govt. in Steel & Mines/

Industries Department / Revenue & Disaster Management

Department and any revision thereto from time to time.

The allottee shall obtain necessary clearances from the State Pollution

Control Board for establishment of proposed project on the allotted

land before taking up any civil construction / industrial activities and

will maintain the environmental balance which might be required at the

time of commission of Industries.

a)The allottee shall also have to abide by all the applicable
environment related laws / rules & regulations which are
existing and which may be framed by the competent authority from
time to time.

b)The liquid effluent discharge of / from the industries must meet
OSPCB prescribed norms.

The allottee shall have to obtain clearance from Ministry of

Environment and Forest, Government of India. The allottee shall

abide by the provisions of prevailing forest laws, rule & guide lines

issued by the State / Central Govt. from time to time. /

Odisha Industrlal Infrastructure Development Carporation W
(A Government of Odisha Undertaking)
IDCO. Land Divislon. IDCO Towers, Janpath, Bhubaneswar - 751022, Qdllsha, INDIA
W +91-0674 2544180, 2540820 | Fax:2542956 / 2541982

IDCO. IDCO Towers, Janpath, Bhubones\«;dr'-'?gif)"z;: Qdlshg, INDIA
| +91-0674 - 2541525, 2540820 | Fax:2542956 / 2541982
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Sri Manoranjan Mallick, OAS (SS) IdCO @Dl SHA
Chief General Manager (Land) NEW OPPORTUNITIES

10 The allottee shall abide by the provisions of OIIDC Act, 1980 and

rules / regulations made there under, including the decision of the
Board from time to time. The allottee shall also have to abide by all the
terms and conditions enumerated in the lease deed executed between
the Collector, Jajpur and IDCO including terms and conditions
stipulated made by IIAC, SLSWCA, DLSWCA, HLCA& LAC.

11 The allottee will take possession of the property on “as it is” condition
and no further demand for any development such as earth filing,
raising and the levelling etc. shall be entertained. Any other
improvement or development is purely at the responsibility of the
allottee.

12 The allottee shall not transfer his right / title / interest in land either in
part or in full including change of the constitution of the company
without prior written permission of IDCO.

13 The allottee shall have to execute agreement to lease with IDCO in
prescribed proforma before taking over possession. The cost of the
execution of agreement shall be borne by allottee.

14 The allottee will have to start Civil Construction on the allotted land
within six months and utilize the land and start commercial production
within three years from taking over possession, otherwise the same
shall revert back to IDCO free from all encumbrances.

15 The allottee shall submit the following documents before execution o?
agreement to lease, if not submitted earlier.

~3a) Copy of Certificate of Incorporation.
b) Copy of Article/ Memorandum of Association.
c) A certified copy of the resolution passed by Board of
Directors/Trustees/Partner accepting the terms and conditions of this
letter and authorizing any of your Director / Representative to

execute the Agreement to lease & take over possession of allotted
land from IDCO on behalf of your company.

Odisha Industrlal Infrastructure Development Corporat
(A Government of Odisha Undertaking) on

IDCO. Lond Division. IDCO Towers, Janpath, Bhubaneswar - 751022, Odish D @/
, sha, INDIA

ax:2542956 / 2541982

............

| +91-0674 2544180, 2540820 | F
R SRR -
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anent address of N
d) An affidavit regarding present and perm )
n

mpany.
Directors/Trustees/Partners of the €0 saddress . the aUthoriZing
[ manent & presen
&) An affidavit of permanen

e with IDCO. ‘
officer, who will execute the Agreement to [eas \ §
f) A brief profile of your project. - \\“
9) Submission of consolidated map of your PFOJef: : A \
h) An undertaking to the effect that, the project area

- ent of
administrative approval of Industries Department, Go?/ernr.n t
Odisha, to obtain lang through IDCO by acquisition / alienation, no

Purchased the private |ang from the public through himself in the
name of the Company and no

t encroached any Govt. land / private
land.

16 The allottee shall

17

18 The allottee shall

19

20

21 In case the project lang
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interspersed with forest land, the Project authorities allow free access
to the local community till the same is alienated in your favour after

obtaining due approval of the diversion proposal by the Ministry of
Environment & Forest.

In case of government land for felling of trees, enumeration of the
number of trees shall be done and necessary cost shall be deposited
with the government. In case of required private land, necessary
clearance of the local DFO shall be obtained by the project authority
before felling of trees.

The allottee shall have to abide by the decision, guidelines issued by
the Govt. regarding employment & rehabilitation of displaced families.
The rehabilitation site shall be kept at a reasonable distance from the
reserve / protected areas and the oustees shall be provided with
necessary agriculture & grazing land for sustenance.

Due opportunity shall be provided to the local people to expres’s their
viéws in Gram Sabha me.e_ting in the §cheduled area & public hearing
shall be made by the appropriate Authority. |

No waste water of t_he- industry shall be released to the Reservoir /
River. The user agency shall follow the guidelines of the Pollution
Control Board.

The allottee shall abide by the terms and conditions of MoU, if

executed with State Government.

The allottee shall develop green belt around the project site as per the
detail conditions specified in the clearance issued by the MOEF &
State Pollution Control Board (SPCB).

The allottee shall transfer the land along the State Highway to the
state govt. as per requirement for development of common
infrastructure/public purpose, through gift deed, if desired by Govt.
in future.

The allottee shall be liable to pay the cost of standing trees standing

Odisha Industrial Infrastructure Development Corparation

(A Government of Odisha Undertaking)
) IDCO. Land Dlyision, IDCO Towers, Janpalh, Bhubaneswar - 751022, Odisha, INDIA

W™ +91-0674 2544180, 2540820 | Fax:2542956 / 2541982
— A : - =
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s required by the District Administration.

ions the conditions imposed by Ministry
ock in the District of Jajpur and
/ consent issued by MOEF
ol Board, Odisha will

over the leased out land a
30 In addition to the above condit
of Coal, for allocation of Coal bl
conditions stipulated in clearance
Government of India & State Pollution Contr

be strictly adhered to.

31 The allottee shall have to take necessary clearance of the local DFO

before felling of trees, if any, in case of both acquired private and

Government land allotted in your favour.

32 The allottee shall pay any such sum towards land cost of the demised
land demanded by the lessor consequent upon the lessor being
required to pay more towards the compensation under the provision of
Land Acquisition Act or in pursuance of the orders of Civil Court or any
other authority enhancing the amount of compensation awarded by the
Collector or other dues lawfully payable under the land ‘acquisition
proceedings or any reasons whatsoever. You shall agree and undertake
to reimburse IDCO any sums or expenses incurred by IDCO towards
payment of the higher cost or otherwise as may be assessed.

33 The allottee shall abide the decisions of the Rehabilitation and
Periphery Development Advisory Committee (RPDAC) from time to time
regarding rehabilitation and employment of displaced families and also
abide by the guidelines / direction of Government of Odisha and other
appropriate authorities regarding rehabilitation of displaced families.

34 In the event of breach of any of the terms and conditions of the

allotment stipulated above, allotment in question shall stand cancelled

and the deeds executed, if any, with you shall also be cancelled. The
allottee shall hand over possession of the allotted land within 15 days
from the date of cancellation failing which the allottee shall be evicted
from the demised property under the provisions of QIIDC Act.1981/0pPpP
(EUO) Act, 1972.
|

Odisha Industrial Infrastruct \
ure Developm \
(A Government ot Odisha Undu'ralouzgj' Corparalion

~ IDCO. Lond Division, IDCO |
. owers. Janpgln, Shubangswar < 7
- ¢ = 1022
- .91 'o‘ua 2544180, 2540820 1Fax:2542956 / 223;5‘.,0‘1'5"0' INBIA
it s 8 S e b e | D vee =
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35 An agft\egment to lease shall be executed by the Corporation with
allottee / entrepreneurs for implementation of the project within the

moratorium period. After timely implementation of the project, lease
d allottee for 63 \

e handing over of

deed will be executed between the Corporation an
(sixty three) years from the date of possession of th

the land or for the balance lease period as appropriate.
AND“SCHEDULE

LAND SCHEDULE

Name of the Village - Name of the P.S. & No.-
Jakhapura | pharmasala No.197
\g:r:gggithe Tahas{- Name of the District - Jajpur
Khata Total area in m
SI No. Plot No
No. Ac. Ac.
1 419 860(P) .| 6937 — 1037 |
2 344 861(P) 3.25 — 3.00 |
3 345 862 - | 296 2.96
4 537 | 863(P) | 3.08 0.86
5 206 864(P) 7.29 — 447 |
6 419 —8es(p) | 40.27 | 0.34
I Total 5622 | 2200

Therefore, you are requested to convey the letter of acceptance to the

undersigned within 15 days failing which the allotment offer shall stand

withdrawn automatically.
BY ORDER OF M.D.

Yours faithfully,

‘\ /
Chief Ge %’ Land)
e

Odisha Industrial Infrastructure Development Corporatlon
(A Government of Odlsha Undertaking)
|DCO. Land Division, IDCO Towers, Janpath, Bhubaneswar - 751022, Odisha, INDIA Q
| +91-0674 2544180, 2540820 | Fax:2542956 / 2541982 -
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F.No.8-11391.FC (Vol.11)
Cavornment of [ndia

Ministry of Environment & Foteals i
(F.C. Dlvision

& e

Puysvern Bhawen, C.G,0. Complex,

. Lodi Roud, erw*Ddhl-i “)20(;)(:5 '
Duodilﬁx]muuy s \ ,
TD r] ol ———— ,‘
Tho Princips) S¢Crelary (Foreats), - . . .
- ﬁ'_m_nmmcn‘ of Orissa, . ) | ;
Bhubancawar. ) '
Syb:  Diverslon of 1419.98 ha. of ‘forsst Jand for the purpage of. lrop orc bascd

]
industies 0 Jakhspura (near Daitas) in Cuttack district of Orisss - deletlon
0

-1 gf condislou vu.til) of final spproval grauted vide Malstry of Envirspment , Tk
aod Forests’s letier ol eves Bumber dated 3/4-2-1993, ;
$ig.

1 ani divocted to refer o your leter No. 10F (Cons)-]22,2003.6724/F&E dated: |1-
3-3004 on the above micnlioned tubject. In this context, the Central Government hereby,
copvoyc [ts approval under Section 2 of Forest (Consarvation) Act, 1980, for deletlan of
<ogdllon zoli) of finul approval granied vide Mindsicy of Environmeat and Forests's

;u‘e‘;‘of oven nuinber dated 374-2-199) in respect of diversion of 1419.95 hi. of forest land
13

forthe purpose of iton ore bised industries 4t Jakhapura (near Dedtari) In Cuueck district
of {)ﬂfu. sudject to fullitment o('[gjlﬂg_win; condittons; .

1

t

b

c ’ , ;
\.L, Minlmum &a for consituction of factories shall be wiilised under supervision of - b
{ WeRCCF, Bhubaneswir, ’ )

R. . Vacanl lond’ land remsitumg sfer the csiablis
« planfed ;s 2t the project cost wider supervisivn of State Forest Department.

!."Stalo Govenmment shall enaure compliance of, the remaining conditions !

" - incorporuled in the final approval granted vide Miristry's letter datod:3/4+-2-1993, o
- by We uscr agency

4- Greon belt shall be created by the user agenc
. - slipulution vide letter dated:3/4-2.1993,

luneat of the feclodes shall be :

y ut the curlicat as per cadier

Youn fudlly, .
N

(ANURAG BAJPAI)
Assil. Inspectar Generud'of Forests

¢ e e

Copy'lo:

1" The Pnncipal ChieJ Conservalor of Forests, Govermment of Orissa, Bhubancswar.
2., The Chief Conscrvator ol Forests (Central), Regional QTice (BEZ), Bliubuneswar.
3. The Nodul Officer, Forcst Department, Government of Orissa. Bhubaneswar,
4.1 RO (Tiqs), New Pelhi,

3., Usor Agency, ° \ !
6., Monlurng Cell ¢f FC Division. e .
7. ! Guard filc. (2R ;

(ANURAG BAJPAI) ‘

Asstt. Lhgpestor G\-.umf?f?orcm

\
o
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u o/ letter io.6-213-01-IC datcd tia 3rd ch/uafj,7)22 i Fom
..L lnquCIOP vencral of Forests,Gout. o) Indig,Ninistry of
“nrironment & Forests,Paryaoran Jhuwan ¢.G.o. Com)lcr Lodi 'toud
(3w Delhi-7110003 addressed to ths SCCF(lJFJ,POPCbt/06puPtmcn10 ’
.soternment of Orissa,Bhubangs swyr.

Sub: - " Diversion of 1419 95 ha. of. forc st land jor t s
purpose of Iron “re based, Industrics at Jukhapura
(liear Daitari) in Cuttack districl of Orissa.

‘I am directed to refer ta your letter io. 30505 / FSE

dt. 23rd December,1992 on the above mentioned subgject secktng prior

appropal of the Céntral Government in accordance with Section-2

oj tne Forest (Consercation)uct,?;30 and to say that.the proposal
kes been examined by the sdvisory Committcc constitutrd by the
Central Government under Section-3 of the a!~resaid Act.,
2 ’ djter care ful considcratLon of the proposal qf the
State Goternment and on the basis of the. recammendation of -the aboue
mentioned Advisory Committee, the Central Government hereby convcys
1ts epprotal under Scclion-2 of Forgst (Consgrvation) det, 1580
Jor diversion of ‘1419.95 kha. of forest land jor the purposeé o
fron Ore based EFndusiries at Jakhapurg (Hear Dailari) -in ‘Cuttack
Tistrict subjyacl to the followiny condifions :—

“i) Legal siatus of the forest land will remain unchang-
“ii) ‘%o Jorest land will be utilized for construction =
o} fuctory, township’ €etc.
iii) Compensatory plantation' to be raised over equivaleni
.. nan—~forest land vhich will be nottjled as protected
Jorest under Indian Forest Act. .
© .iv) 176 ha. of forest arca proposed Jor construction of
tounshtp should, be Jocuted in the non-forest area
and ths\proposed'irea should be used for green belt
plantation uszng maznly ind igenous spcczes at the
cost oj the project.
v} Xo forest land ohould be utilized jor réchadbilitati-
; oi of oustees.
vi) In 76 ‘ha. forest drea which contains 7. 13 lakhs
trecs, o ¢ree cutting shall be ‘done & thaie area
//' shall be part of green belt. )
vii) Free- supply of firewood shall-be jiven to tis
. - Izbolrefs werkiny ‘on the project,
vuviti) In the”green delt indigenous =periss shall be plan-

Jenvironmental clearance saall be strictlu .adher:d

10.. )d/—
’ t T dsst.Inspector Generul of
; Government o) India Forests

Fore¢st & Bnvironment Department
czmo ¥o._ 28T /F&R,dt.6.2.93
‘opy jorwarded to P.C.C.F. ,Orissa/Nodal Officer,
<,¢P.0,CF U”LSSG/StCCl & Mines-Deptt. fucrenue Deptt. ﬁlzna/*nd
rcctO/ IDJCCL jor informalion & necgssary uction.

o Y
h CQ \’k O~ !— ‘k‘é /l‘.

—_— g~ : Deputy SEcreiary to Cdeaiime
J_ 0.6.2.93 ““’T— ==
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FOREST LAND STATEMENT |

',rrame of the Village: Dasamania Tahasil : Danagadi
|P.S : Kalinga Nagar (Old Sukinda) District : Cutteck
SINo Khata No Plot No ‘Area Kisam Exhlstmg Remarks
(in Ha) classification
1 2 3 4 5 6 7
1 130 2 45.964 Jungle Patita
2 74.057 Jungle Patita )
3 10 1.008 Jungle Patita
4 17 0.045 Jungle Patita
S 25 0.17 Jungle Patita
6 _ 89 0.955 Jungle Patita
7 169 1.004 Jungle Patita ’
8 421 8.599 Jungle - Patita
9 885 0.049 Jungle Patita
Total :- 131.85
Name of the Village: Mangalpur Tahasil ; Danagadi
PS : Kalinga Nagar (Old Sukinda) District : Jajpur
SINo Khata No PlotNo | . Are Kisam Bdsting 1o marks
(in Ha) \ classification
= 2 3 ‘ 5 6 7
1 97 1 3.142 Jungle Patita
-2 5 1.304 Jungle Patita
-3 331 0.899 Jungle Patita
4 332 1.17 iungle Patita
5 334 1.425 Jungle Patita
6 336 7.308 Jungle Patita
Total :- 15.247 )
Name of the Village: Nuagaon Tahasil : Danagadi
P.S : Kalinga Nagar (Old Sukinda) District : Jajpur
SINo Khata No Plot No Ar = Kisam Ex-lstlng. Remarks
(in Ha) classification
1 2 3 4 5 6 7
1 27 1 16.073 Jungle Patita
2 19 0.024 Jungle Patita
23 18.113 Jungle Patita
24 -7.105 Jungle Patita
% 26 13.725 Jungle Patita
27 1.02 Jungle Patita
33 13.911 Jungle Patita
36 0.729 |  Jungle Patita
53 2.907 |  Jungle Patita
70 1.134 Jungle Patita
214 - 0.498 Jungle Patita
219 6.198 Jungle Patita
220 0.372 Jungle Patita |




SR

[ [ 238 2.866 Jungle Patita
245 0.113 Jungle Patita
Total :- 84.789
Name of the Village: Jakhapura Tahasil : Danagadi
PS : Kalinga Nagar (Old Sukinda) District : Jajpur
SI No Khata No Plot No A rea Kisam EX.IS'tlng' Remarks
(in Ha) classification
1 2 3 4 5 6 {
1 419 2 11.943 Jungle Patita
2 8 10.526 Jungle Patita
3 28 8.024 Jungle Patita
4 27 4.858 Jungle Patita
) 30 8.745 Jungle Patita
6 86 1.296 Jungle Patita
7 154 1.733 Jungle Patita
8 164 2.721 Jungle Patita
9 343 0.243 Jungle Patita
10 . 345 0.425 Jungle Patita
1 347 1.773 Jungle Patita
12 780 3.996 » Jungle Patita
13 786 3.761 Jungle Patita
14 844 51.781 Jungle Patita
15 846 6.453 Jungle Patita
16 848 6.073 Jungle Patita
17 349 30.405 Jungle Patita
18 850 10.874 Jungle Patita
19 852 8.988 Jungle Patita
20 855 36.275 Jungle “patita
21 858 75.061 Jungle Patita
22 859 33.644 Jungle Patita
23 860 28.138 Jungle Patita
24 865 16.575 Jungle Patita
25 866 16.194 Jungle Patita
26 867 22.113 Jungle Patita
27 868 1.352 Jungle Patita
28 ' 875 1.927 Jungle - Patita
29 987 0.15 Jungle Patita
30 166 0.085 Jungle Patita
31 38 1911 Jungle Patita
32 322 0.259 Jungle Patita
33 6 0.045 Jungle Patita
34 7 0.227 Jungle Patita
35 24 2.98 Jungle Patita
36 854 2.644 Jungle Patita
37 42 2.931 Jungle Patita
Total :- 417.13
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[Name of the Village: Khurunti Tahasil : Sukinda
IP.S : Kalinga Nagar (Old Sukinda) District : Jajpur |
SI No Khata No Plot No .Area Kisam Exilslmg' Remarks i
(in Ha) classification
1 2 4 5 6 7
1 115 1 15.964 Jungle Patita
F_ 2 10 0.472 Jungle Patita ~
3 29V | 14241 Jungle Patita |
4 43 v~ 0.51 Jungle Patita
5 57« | 7.984 Jungle Patita_ /"~
6 101 0.032 Jungle Patita
7 103 0.045 Jungle Patita
8 108 11.154 Jungle Patita
9 120 0.02 Jungle Patita
10 167 0.049 Jungle Patita
11 186 26.879 Jungle Patita
12 383 0.057 Jungle Patita
| 13 428 0.032 Jungle Patita
14 530 13.887 Jungle Patita
15 653 2.474 Jungle Patita
16 691 0.061 Jungle Patita \ A
17 695 2.279 Jungle Patita
18 703 21.862 Jungle Patita
. Total :- 118
Name of the Village: Gobaraghati Tahasil : Sukinda '
P.S : Kalinga Nagar (Old Sukinda) District : Jajpur [
SINo Khata No Plot No (i‘:r::x) Kisam claz:fsiz:;gion Remarks ‘
1 2 3 4 5 6 7
1 75 1 58.98 Jungle Patita
2 2 33316 Jungle Patita
3 5 18.745 Jungle Patita
4 10 5.344 Jungle Patita
5 31 25.87 Jungle Patita
6 33 18.401 Jungle Patita
7 35 6.733 lungle Patita
8 37 9.437 Jungle Patita
9 40 36.283 Jungle Patita
10 162 3.976 Jungle Patita
11 286 0.121 Jungle Patita
12 288 5.668 Jungle patita
13 553 25.223 Jungle Patita
14 256 2.263 Jungle Patita
15 30/561 3.316 Jungle Patita
Total :- 253.676

Name of the Village: Gadapur

Tahasil : Sukinda
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P.S : Kalinga Nagar (Old Sukinda)

District : Jajpur |
SINo Khata No Plot No .A rea Kisam ~ EX.'S.tmg. Remarks
(in Ha) classification
1 2 3 4 5 © 6 7
1 27 9 1.32 Jungle Patita
2 45 0.482 Jungle Patita
3 74 0.664 Jungle Patita
4 92 0.162 Jungle Patita
5 143 0.599 Jungle Patita i
6 146 0.559 Jungle Patita
7 160 0.19 Jungle Patita
8 191 0.081 Jungle Patita
9 316 0.016 Jungle Patita
10 349 0.105 Jungle Patita
11 415 0.19 Jungle Patita
12 465 2.514 Jungle Patita
r_13 486 1.174 Jungle Patita
14 - 487 1.239 lungle Patita
- - Total :- 9.296
Name of the Village: Kacherigaon Tahasil : Danagadi
P.S : Kalinga Nagar (Old Sukinda) - District : Jajpur
SI No Khata No Plot No A = Kisam Ex'isting_ Remarks
(in Ha) classification
1 2 3 4 5 6 7
1 56 27 19.87S Jungle Patita
2 109 0.247 Jungle Patita
3 158 0.632 lungle Patita
4 166 0.045 Jungle Patita
5 168 0.077 lungle Patita
6 232 0.291 Jungle Patita
7 263 0.822 Jungle Patita
8 83/375 23.664 Jungle Patita
Total :- 45.656
Name of the Village: Chandia Tahasil : Danagadi
P.S : Kalinga Nagar (Old Sukinda) District - Jajpur
SINo Khata No Plot No A rea Kisam Ex.lStmg. Remarks
{in Ha) classification
1 2 3 4 5 6 7
1 96 3 1.749 Jungle Patita
2 5 9.947 lungle Patita
3 71 1.251 Jungle Patita
4 161 4.534 Jungle Patita
5 175 0.324 Jungle Patita
6 184 37.773 Jungle Patita
7 271 0.13 Jungle Patita
8 550 9.49 Jungle Patita
S 317 0.429 Jungle Patita




» - &% -
10 281/646 0.138 Jungle Patita ]
) /o1 605 2915 Jungle Patita ]
¢ 12 633 24.291 Jungle Patita ]
) 13 186/636 56.206 Jungle Patita ]
. 14 620 1.328 Jungle Patita
15 621 0.567 Jungle Patita
16 591 1.559 Jungle Patita
174 599 0.413 Jungle Patita
- 18 484 0.089 Jungle Patita
19 7 28.7 Jungle Patita
20 A 623 71.065 Jungle Patita
21 627 16.883 Jungle Patita
22 630 21.25 Jungle Patita
23 . 63S 19.939 Jungle Patita
24 658 4.065 Jungle Patita
25 186/637 29.271 Jungle Patita
i Total :- 344.307
; A 1419.95
: ABSTRACT |
Name of the Area 3 l
SINo Village (In Ha) Area (In ha)
1 Dasamania 131.85
2 Mangalpur 15.25 |
3 Ntagaon 84.79 |
4 Jakhapura 417.13
5 Khurunti 118 |
6 Gobarghati 253.68
7 Gadpur 9.3
8 Kacherigaon 45.66
9 Chandia 34431
Grand Total :- 1419.95
|
n
|
T
|
|
|
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/ DEED OF AGREEMENT UNDER SECTION 33 OF THE ORISSA
; INDUSTRIAL INFRAE}'RUCTURE DEVELOPMENT CORPORATION
ACT, 1980,

THIS AGREEMENT is made this _3-13F day
of N:ovember One thousand Nine hundred and Ninety five
BETWEEN THE GOVERNOR OF THE STATE OF ORISSA (hereimafter

(,» “/ﬁ% called "The Governor” whieh expression whers not repug=-
\ i ’ nant to the context shall imclude his successors im
q)g office and assigns) of the ONE PART,
AND

THE ORISSA INDUSTRIAL INFRASTRUC TURE DEVELOPMENT

CORPORATION @stablished under the Orissa Industrial
Infrastructure Development Corporation Act, 1988 having
its regi stered office at IDCO TOWERS,Janpath,Sahidnagar

~ Bhubaneswar=-7(hereinafter called "The Corporation®

which expression where not repugnant to the contaext

- shall include its successors and assigns) of the

= ; OTHER PART.

WHEREAS CORPORATION intended to acquire

¢ .- the private land for development of Industries imclu-

: ding iron and steal making plants,power plants,o0il
refinaries, petrochemicals etce and related infre=
structures and have applied to the Governmént of’

Ori ssa (hereinafter called "the State Governmant")

Contd...... 2o

T 190 Qe44

o T




- P e X0

T o
. s oo By N w0 e Su.kll‘l
/9 .. (“'m!...

4 /90{,.

I3 g—)l‘[r _/\.uh‘f\-') ‘Q /‘“z‘\
N FrTIRY, ] L.,
15%0 R vy N o
) r '
‘3_ ree .fe.uwll sve
Lx utenid

- -
M’“

Sukiud a

X Cf,Eq(L

he Cé(f (Q

,;Ll 1t

/(76

Ths Abeve ..o vee  weo

23 lishp kamér Dohes
. =3 i '

g ‘ e
. «f»i*‘y“ o
5 m 1 )
me->7* p e & et
5 e g N:le\- Konete ST T
0y DS | : T
> N e, iueg S '
e .Sy -
“2 L{ X ‘ ~L 4
' Laam 015
wle © flt X :
g rce ©S ct 22X
intrs ¢ : ] " b
- PR / L
R 2 / hrok
o P & ~

S by

peofoson Culimiainell stness

g

l! o&‘ﬂc,

whld'



/ 5
( : /( [ 4
wwnmﬁiﬂ“‘ﬂﬂ._m

)
NN JA 'N
m‘u 1 A

.......

-2 2 2=
f’or the acquisition under the provisions of the Land
Acquisition Act, 1 of 1894 (hereinafter referred to
as "The said Act") of the land described in the
schedul 8 hersunder written and delienated on the magp
hereunto annexed whereon the Corporation intend to
develop industries including Iron & Steel making Plants,
Powst Plant, 0il Refinaries,Petrochemicals and related
infrastructure,! =

AND WHEREAS the State Government being satis-
fied that the said acquisition is necessary for the
construction of thae said works ;l;mat such works
are likely to prove useful to the Public,agreed to

_acquire the said land for public pi.lrpose under the

provisions of Part II of the said Act,
AND WHEREAS the Governor proceedsd to acquire
the said premises and a declaration No, 2690 Dated 12,6.91

in respect of land measuring Ace241.82and decl dgc1aratj_on
No, 35123 Dty 607.92 in respect of lanB?e_a_sunng Ace 2€- eq
gndVﬂblage-Kacharigaon and decl aration 30370 Dt. 8, 6,92
in respect land measuring Ac, 46.5ind decl aration

No, 36942 Dt.12.6.91 inrespect of 1 and me%::g Ace 116-¢
in wllage-Dasmanial decl aration No.45556 Ot, 14.9.92

in respect of land measuring Ac.35 mand decl aration

No, 26914 Dt 12.6.91 in respect of land measuring Ac,
114.48‘1n village-ﬂangalp-lir and decl aration Nog 26955

Dt, 12.6.91 in respect of land measuring Ace 635,65 and
decl aration No, 42142 Dt, 19.8.92 in respect of 1and
measuring Ac. 154,86 in village=Jakhapura under section
6 of the said Act, that the land was needed for the

said purpose was duly published in the Urissa Gazettes

Contd....o3-
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No, 764 Dt. 29.6.91,937 Dt. 6.7.92, 936 Dt, 6,7,92
766 Dt, 20.6.91, 1324 Dt. 26,9.92,764 Dt. 29,6,91,
799 Dt, 6.7.91 and No. 1266 Dt, 14.9.92 respectively.

AND WHEREAS THE Collector,Jajpur having
duly held enquiry made an award of compensation
under saection 11 of the said Act, and duly took
possession under section 16 or 17 (1) of the said
Act, as the case may be, of the pramises which
thereupon vested absolutely in ths Covernment of
Orissa fres from all encumbrances,

AND WHEREAS THE Corporation has substan-
tially contributed towards compensation awarded us
11 of the Land Acquisition Act, 1894 and deposi ted

;/\F\\ ui th the Collector on 20,142 04§ 6- %2 the sum of
\ s e 12'5 Gere, and the Corporation admits its
\ 7 ligbili t; to pay any further sum or sums demanded
= under the provision of the said Act,

AND WHEREAS the said premises are by virtue
of the Land Acquisition Act vested in ths State Govt.
and the Corporation has requested the Governor to
execute these presents for transferring the said
premises to the Corporation for utilisation of Public

An puUrpose,
P NOW THESE PREMI SES WITNESS AND IT IS HEREBY
_;}' AGREED AND DEQLARED BY AND BETWEEN THE PRTIES
) HERETO AS FOLLOWS:
7
\ 1) That the Governor Hoth hereby grant,transfer,
1 convay and assign @nto the Corporation the surface
},,'— rights over ALL THAT piece or parcel of land more

particularly delineated in the plan hereunto annexed

and described in the schedule hereunder written with
i1ts appurtenancas(hereinaf‘ter referred as "The said

CDntd...oodc
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premi ses") TO HOLD unto the Corporation absolutely

but subject to the condition hereinafter contained

and subject to payment of such fair agg ) u}&ajiéz/
rent as may be fixed by the Collector,l an

the said land shall only be used by fhle_éorporation

for the works and purposes set=forth in the préambls
hareof, The Governor reserves his rights to the mineral
wealth lying under the said premises.

PROVIDED THAT rent payable by the Corperation
shall be liabls to be enhanced at the END OF EVERY

Collector may thbak fair and equi table in the circum=
stances of the casssy The rent revised in the settlement
is not subject to revision by Collector,

2) That the Corporation shall not,except with
the previsus sanction of the State Government, was
the land For any purpose other than that for which

it is acquired and the disposal of all such land shall
be in accordance uwith the provision contained U/S 33
of the Orissa Industrial Infrastructure Develepment

Corporation Act, 19604 —_—
—

- (_ 3) That in the event of any area containing
I homestead and/or agricul tural or other lands being

z~ completely encircled on all sides due to any such
: s\ acquisition made on behalf of the Corporation, the
o 5 _/ Corporation shall at its own cost, provide on e or

i,-— more approach roads as may ba necessary, for the

- ingress and agress of the owners of such lapds to

the satisfaction of the Collscter, Similarly, should
any road or any tank used for drinking purposes by the

CDntd..oO'CSO
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Public be anywhere acquired for the Corporation, the
Corporation shall provide at its own cost, to the
satisfaction of the Collsctor, an alternative road or
an alternative source or sources of the adequats supply

of drimking water, as the sams may bs,
A

4) That it at any time ot times bny par t or
parts of the said land shall be necessary to be possessed
by the State Govt, for the purposes of general admini-
stration or fer purpose connacted uwith public health,
safety or necessity(or which matter the State Govt,
shall be the sole judge) the Corporation shall on being
thereunto required by the State Government transfer

to the Governor such pant or pamaid land

as the State Guvernmiant_: shall specify to necessary for

the purpose aforsesaid and in consideration of such

transfer tha Stafs Government shall pay to the Corpore

ation a sum equal to the amount of compensaztion

awarded under the provisions of the said Act and paid

by the Corporation in respgot of the land togsther

wi th compensatian- for the Byildings erected on such

part or parts at a~va1uati;'ion to be determined by the

Collector of Jaffur district, An appeal from t he

decisien of the said Cellecter shall lie to the

F Divisional Commissioner concerned apd decisions of
— the said Collector ar where an appeal has been prefe-
- rred against such decision, the decision of the said
: ? 1 Commi ssioner determining such valuation as aforesaid
‘ g \ shall be fipal, conclusive and binding on the Corporation.
5(_ 5) (a) That if the Corporation utilises only a
z

pertion of the land for the purpose fop which it was
acquired and the State Government is satisfied that

Cont..oo.neoéi
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the Corporztion cgn continue to utilicse the portion

of the land used by it even if the unutilised part
thereof is resumed, the State Government may ud th
prior consultation with the Corporation make an

order declaring the transfer of the land uith respect
to the unutilised portion thereof as null and void
whereupon such unutilised portion shall revert to the
State Government and direct that an amount not exceed-
ing one fourth of such portion of the amount paid by
the Corporation as cost of the acquisition as is

rel table to the unutilised portion shall be forfeited
to the State Government as damages and that balance of
that portion shall be refundable to the Corporation
on and the ox;,der'so made shall subject to the provisicns

o of sub-clause(b) below be Pinal and binding,
\ - 7
ol (b) That where there is any dispute with regard
= to the amount relatable to the unutilised portion of
2\ the land such dispute shall be referred to the Court

ud thin whose jurisdiction the land or any part thereof
is situated and the decision of that Court thereon

shall be final, -

6) That the public shall have such right of
access to and use of the land and premi ses of the
S Corporation as may be necessary for the transaction
L of their business ui th the Corporation,
7) That in the case of breach by the Corpo-

' ration of any of the terms and conditions of this
P agreement, the State Government may make an order
o declaring the transfer of the land to the Corporztion

=z
SN as null and void whereupon the land shall revert
to the State Government and directing that an amount
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not exceeding one-fourth of the amount paid by the Corpo-

ration to the State Government as tne cost of the acqui-
sition shall be forfeited to the State Government as

damages and the balance shall be refunded to the Corpo-
ration and the order so made shall be final and binding.

8) That in the case of a brsach by the Corporation
of any of the terms and conditions of this agreement

the State Governuent shall not make an order under
clause 5 or clause 7 hereof unless thne Corporation has
been given an opportunity of being neard in the matter.

R
Q) That in the event of an order under clause-8,
the Corporation shall be enti'tled to remove within six
months from the date of such ®rder all buildings and
structureg erected on trie said 1an_q.

10) That if any dispute or difference arises
toucnhing or concerning the sub ject matter of this
Agreement or any covenant or clause or thing herein
ocontained other than dispute or difference as to the
valuation of the bukldinmgs determined or to be deter-
mined under the provisions of clause 4 hereof the
Same shall be referred to the Chief 3ecretary to the
Government of Orissa whose decision shall be final,
conclusive and binding on the parties nereto.

SCHEDULE OF LaND UNDER THE AGREEMENT

Name of rMouza, Khata Plot area Rent
Thana,Tahasil, No., No,

Thana No.&

District.

1 2 3 4 5

Contd....r/8
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A e hapara_— 344 861 3.25- 5
Tahasil-Sukinda 345 862 2.96
g"i‘:fc‘f‘;:;;uﬁ? 237 863 3.08"
206 864 7.29
352 856 15.95
362 857 62,10
418 853 19.70
294 9 8.22
294 11 3.90
| 294 i¢ 0.06
‘ 294 15 2,45
294 16 0.18
294 17 0.22
294 18 . 4, 47
294 19 0. 49
l 294 20 0. 52
294 21 2. 39
| 294 22 0,53
| sx‘\/ Pl 8xx3 ¢/
| 52 87 0.02
52 88 0.13
52 89 (p) 0.04
L 52 90 0.01
T 52 91 0.06
. 417 165 0.73
= 74 168 0.06
Coo L 171 169 0.07
\\_L/ 254 170 0,13 .
; 2(__ 171 171 0.01
/ 171 172 0.07
171 173 0.07
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142 201 0.76 -
41 202 0.53 —
277 203 0.50
= 41 204 0.32
T 89 205 0. 56
_i 41 206 0.11
I 142 207 0.26
A 1™ e 07—
/3 w2t 224 v 015 ) —
Z;ﬁ T 225V 016 4.
e 142 228 0. 60
55568710
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52 300(F) 0,10 -
52 301(P) 0,01
144 302 (p) 0.01

52 303(p) $602 0. 25
144 304 1. 60
144 305 - ]
82 306 0,15
, 144 307 0.08
,r/\@ 52 308 0.22
T 52 309 0,24
) \\ 31 310 0.10
RN 252 311 L2
~Z\ 226 312 1.35
226 313 0.80
357 314 C.31
357, 316 0.53
226 317 1.58
225 318 0.59
v oA 279 319 0.63
¢ 82 320 0. 05
l"ﬁ 82 321 2.03
'7_' 12 323 g, 67
K 82 325 0. 40
% " 131 326 0,12
327 0
}4(3 131 » 13
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131
226
226
q"/,
1y
12 -

329
330
331
332
333
334

. 335

336

337

338

340{F o
344)y
346

348

349
35248 L

316/3289

379
380
381
382
383
384
385
386
387
388(p)
441(p)

€.39

0, 43
|1.9¢

25702

23
4514-1 o
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177 '
34

34

12

12

34

259
259
239
239
36

332
332
332
222
356
239
417
104
104
239
239
239

239
13 v

i1 ‘\/

()}

45

457

. 458(P)

748(®)
749
750
751
750/3271
745(p)
744(P)
743(P)
752
753
754
755
756
757
758
759
760

761
bUag(p) "
Y50(P) o~

0,24

11.64
3.74

0.38 ,
a8 0418 SV
Bass 1042 Y
Begg 02! ¢\
0. 62

2,27

1.00

2.27°

0, 06

1,31

1.55

1.58

2,36

0. 10

I S
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289
206
206
334
177
177
3%
345
231
36
36
388/
106
106
261
302
106
244
249
249
249
249
249
249
249
249
249
[ Il

fr,q

S
SR
ARG,
7
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766
767
768
789
770
771
772
773
774
775
776
777
xRz,
779
782
78373293
800
779/3300
801
802
803
g8u4
895
gueé
307
808
809
210
751 (%)
79 (r)
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1 2 3 4 5 _

B 2% ) 811 0, 16
2% 812 0. 40
280 813 0,22
2% 814 0. 10

249 815 0,11 |

249 816 0. 11 1
249 817 0.10
249 818 0,10
249 819 0.20
240 8204 0. 10
249 821 0,11
254 822 0.15
112 823 0. 65
C :.“ 254 824 0.22
= F 171 825 0. 18
’ 254 826 0,17
171 827 ' 0. 59
171 828 0.36
254 829 0. 49
&8 830 . 1.47
22 832 5.90
22 833 0,22
88 834 4, 60
o : 88 835 2,06
o 314 836 4,54
— 314 537 3.14

. = 314 838 2,89 o
L - 85 839 6.18
\L 85 840 5.90
e - 112 841 0.89
45 85 842 7.00
2¢) 183 10-77
323 799 10-54 .. .p/15




244
311
313
311
313
244
311
313
244
244
313
313
Lo P
357
419/35
415/35
419/34
419,42
419
419/19
419/95
419/33
419/34
419/34

801/3262
§01/3263
79673253
796/3254
796€/3255
796/3256
796/3257
796/3258
796/3259
796/3260
796/3261

796
797

811/3264
812/3265
0432990

315

867/3375
£68/3380
868/3381
3381/3411
865/3362
865/3320
£65/1
865/3377

865/3394
865/3383

cree E/16
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419/34 860/3384
419/3@ 860/3336
419/33 860/3376
419/63 846/33292/2
419/14° 846/3392/3
419/109 846/3392/4
4199 831/3389
419/58  347/4145
419/58  347/4144
419/45  347/3355
419/46  347/3355/1
419/105 347/3255/2
419/17 . 347/3310(&)
419/106 347/3310(F)
419/106 324/3308
419/106 324/3309
419/28 324/3270/3353
4197‘1'2!/8-447‘%39'6 9—
419/64 28/38ge4
419/127 28/33384/1
419/14 28/3393

419/ 852/1

419/27 850/3338(F)
419/108 €£604336/1
419/62 84€6/3754
499458 36414
419/106 324/3270/3311
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419/106
419/106
419/106
419/106
4497354
419/28
419/15
415 /86
419 /86
£19/94
419 /86
4319 /10
219/i1
419/8
419 /84
419/10

419/10
419f1e

.419716

419/94
419/64
419/57
419/13
419/13
419/26
419/24
419/25
419 /44
419 /61
419/36
419/36
419

3270/3312 0,01
327073313 0.20
3370/3314 0,04
3370/3315 0.01
164734050 3350
166/3321 1,36
831/1 1.0
844/3682 ]
844/3484 0. 30
£44/3396 1.25 7
844/3680 0.50
844/3390 3.00
844/3391 5.8C
844/3400 Tl
§844/3400/1 5.00
84473405 ' 1. 10
8443403 5155
844/3403 8.66
844/3395 0.75
844/3890 2,24
844/3792 0,27
844/3401 3,00
844/3402 6.26
780/3330 0.14
780/3331 0,15
78073332 0,31
780/3333 0.23
867/3982 1. 40
855/x48&3407 1.80
§55/3408 3.20
25 3. 10

Total nC.>18.96
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Mz, Kacherigaon 46
Thana-Sukinda 46

Thana No, |
Tahasil=Suk1i
Dist.Jajpur.

4. s3

53
41
-a& 41
26
46
4€
46
21
46
53
53
53
53
53
53
53
53
53
53
20
20
4
24
24

20(p)
21
38(p) '
39

40

41

42

43

44

45

46
47(p)
48(P)
52(F)
53(r)
55

56

57
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1 2 3 4 5

TTT T T ST T T T s T T T o2 T
30 60 0.37
35 63 0. 26
41 25(r) 1.08
25 64 0.61
25 €5 0,14
26 66 0.85
9 67 1.55
5 58 0, 17
30 61 0. 29
35 62 0. 35
26 69 0.94
o .25 70 C,14
2 25 72 1. 29
35 ' 73 1. 46
4 76(P) 1. 10
24 77(P) 0.77
20 55/377 0. 50
9 82/378(p) 0. 64
18 84(p) 0, 04
7 85 0.14
18 86(p) 0.12
13 Cp 18 110(p) 0,29
. L % 7 111(p) 0. 45

s 4 12 123(p) 0,31 =
] 77—’ : 17 117 0, 09
z \T'j 17 118 0,10
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119
120(p)
121(p)
133 )
143
145
146
147
148
149
150
151
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153
154
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156
159
160
161
162

" 163
162/37€
164
165
169
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1 2 3 4 5
™ St 7 S -
37 171 0.62
37 172 0.01
33 173 1.40
38 174 0.81
16 177 2.03
10 179 0.31
16 180 0.27
37 181 0.87
45 182 0. 42
38 183 0.47
45 184 0.21
. 23 185 0.15
22 186 0.42
- 7 187 0.72
‘et 2@ 188 1.42
38 . 189 0.04
. 38 190 0.11
45 191 0.26
22 192 0.62
37 195 0.05
37 196 0.13
37 197 0.39 e
Lz ﬁ‘? 37 198 0.12
ri 37 199 (B) 1.55
F 37 200(p) 0,20
_7 _‘;_. 23 220 0.03
FIRENS \ 35 a19(p D.40
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240(p)
265

26& 266(p)
267
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1 2 3 4 5
31 297 (p) 0. 46 S
27 296(F) 0.07
27 294 0.06
27 295 0.10
21 298 0,15
27 299 0416
31 300 0.45
2¢ 301 1.91 3
28 302 0.75 = k
55 303 1.10
7 304 0.67
31 305(p) GE5 0.8y,
O 27 306 0,22
’ 307 C.36
308 0. 1€
310(F) 0.04
55 293(E) 0. 02
303 (F) 0. 08
27 314(F) 0.04
27 316(p) 0.08
27 317 0.30
27 318 0.28
= 31 319 0.90
3L 11 320 0.11
. 11 321 0.04
= 27 313 0.15
5 11 322 0.04
: _ 11 323 0.03
é"/ 11 324 0.03
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1 2 3 4 5
11 325 0.02
17 326 0.03
11 327 0.04
11 328 - 0,04
11 329 0.04
27 330 0,22
31 331(r) 0.34
27 332 0.45
27 333(F) 0.0¢
27 334(F) 0.28
27, ) 335 0.25
"1l 336 0.14
Q' 31 337 0.05
,,_’,.‘ s _\\ 11 ) 338 0.05
\\\\i7f’ ' 11 339 0.04
A .‘ ¢ 11 340 0,07
- 11 341 0.04
11 342 0.11
11 343 0.08
11 344 0.03
11 345 0.06
11 346 0.06
o Ay 11 347 0.16
11 348 0,02
n ,‘.‘ 11 349 0.11
s y 11 350 0.04
r ) 2 151 0.21
BN 39 352 0.56'
. & & 27 153 (F) 0.04
7‘,..
Y
eevs s P/25

“






2
6%

3"

»

v

.

- 6/2% 39

Vax 39

. Vax 39

' - — - /&% 38

56/1
56
o 56/5

¥
remiling
i,
L
R

BIEE T T T

3 4
355(p) 0.36
356 0.40
357 0.07
358 0.12
359 0.03
360 0.04
361 1.07
362 0.27
363 0.15
364 0.10
365 0.15
366 0.20
367 0.72
368 Z.28
369 2.06
370 0.46
371 0.29
372 - 0.56
373 0.63 -
292(F) 0.21
262/1(P) 0, 44
263/379 0.08
224 0.07
82(F) 2.90
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Total ac.96.03
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P.3.No,

Tahas il sSukinda
Dist.Ja jpur

P.3.3ukinda

118
118
118
118

95
68

20

0,10
57(p) 0.08
58 (p) 0.03
5969 — 0.07
60 0.15
62 0.20
63 0.04
64 0,02
€5 0.02
66 0.05
67 0.08
68 0.04
€9 0.07
70 0. 06
71 0.06
72 0,07
73 0.07
74 0.06
75 0.15
76 0.02
77 0.07
78 0,11
79 0.05
80 0.13
81 0.10
82 0.04
83 0.14
84 0.59
85 0.20
86(p) 0,03
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3 4 5
88 (p) o.or
234 0.16
236(P%  0.10
237 0.62
238 0.16"
239 0.16
240 0.61
241 0.18
242 0.08
243 0.07
244 0.29
245 0,21
246 0.17
247 0.33
248 0.14
249 0.25
250 0.12
251 0.33
252 0.27
254 0.57
256 0.30
257 0.17
258 0.33
25& 259 0.36
261 0.52
262 0.74
263 0. 48
264 0.21
265 0.07
266 0.18
267 0.02
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- Loz 4 \.&\\‘m 276  1.17

97 277 0.24

97 il 278 0.03

22 . 279 0.09

122 280 0.05

13 }Moos 0.31

200 282 0.32

=Y 283 0.34

54 284 0.25

4 285 0.40

4 : ‘287 0.42

4 | 288 0.12

23 290 3.65

22 291 0.86

4 292 0.19

= 118 293 0.15
7 40 294 0.62
T 40 295 0.20
e 23 296 0.86
‘i\ 2 23 298 0,40
t"\:L; 104 299 0.17
- ) 1 300 0.34
///‘/{‘7 106 301 0.03"
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302 0.03
303 0.08
304 0.19
305 0.08
306 0.21
307 0.05
308 0.15
309 0.08
310 C.39
311 0.02
’ 312 0.03
- 313 0. 07
314 0.05
- 315 0.58
317 0.24
- 318 0.02
319 0.02
321 0.03
322 0.35
323 0. 44
324 0,13
325 0.03
326 0.03
327 0.03
328 0.06
329 0.82
330 0.24
331 0.07
332 0.08
333 0.09
334 0.07
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2 3

Y 335
22 336
22 337
55 338
122 339
13 340
95 341
95 342
118 343
95 344
§ 54 345
45 . 346
104 °. 349
1 348
97 349

sl 350—

g 351~
8" 352
109 353
108 354
42 355
42 356
108 357
45 358
104 359
95 360
97 361
118 362
118 363
8 364
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; DEED OF AGREZMENT UNDER S2CTION 32 OF THE ORISsa
INDUSTRIAL INFRASTRUCTURE DEVELOPMENT CORPORAT ION

ACT, 1980
’ 300\\«\-'1
mxs* D2ZD made on this _I€H  da oonge

thousand nine huhdred and ninetyg;;e BETWEEN THE
GOVERNOR OF ORIS3A ( hereinafter referred to as
“The State Government") of the one part.
AND
THE ORI3SA INDUSTRIAL INFRASTRUCTURE DAVELOPMENT
CORPORATION establisned under (Orissa act, 1 of 1981)
and having its Office at Janapath,3ahidnagar,Bhubanesyar-7

(hereinafter called "The Corporation® wnich expression
shall unless excluded or repugnant to the context
inciudéag its successors) of the otner part.
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DITHCSEME as foliows:—

The Conporation has been esiablished as stal
having as one of its principal objects napid industrialisation
of the Staze of Onissa and the Saie Goveanmenit have decided
Government Land ai zhe disposal of the Conporation
uding /non and Steel Making
Peino Chemicals and nelazed

uzony Conpona tion

2o place zhe
for developmeni of indusiniesyincl
Plants,Pover Plants,0il Relineries,
infrasirnuciuncs.

/ the sanction conzained in the

e In pursuance of
Collecton's Letten Hoe2147,2150 all dze%4e5:92 and bio.%4120

d2e16+.9.92 addressed o the Conponazion and in considerailion

wn and neni heneinafien nesenved and of the covenanits

of the premi
zhe

on the pari of the Cozpox:;:z«tian hereinafter contaired,
Sddze Governmeni hereby demises Zo 2he Corponaiion all zhe
Govennment Larnd mecsuning Ace104 13 and monre panticularnly
described in the schedule heneunden aritien (hercinafien neferrxed
20 as "the demised Land")e T0 HOLD the said demised Lan.dl.t/a 2he

Conporation from zhe 1§+  day of Jonter 1996 ton

the tenms of WINETY WIWE YEARS paying thenefon a’ toidl premium
of R2,60,28,250400 (Rupees Two Cnones Sixzy Lakhs Tweniyeight

/.

Thousand Two huadned fifty) only beiny ai the aaze of R:25,000/= l
pen acre in nrespecit of 7041413 acres of Land o be used fon ‘I
industrial punposes as shown in the oschedule of land and deline= !
ated in the map having the boundany in red buz excluding zhe
anea specified as such in the schedules The paymeni of premium
will be made and mentioned by the /ndusinries
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Department by the end of a Finan
with the procedure prescribed by th

rent shall be payable at the rate of 1(
the area rate until the demised land is with the Corpo-

on and 1(One percent of the area rate for the portion
on to other

cial Year in acocordance

e Government. The
One) percent of

rati
of demised land leased out by the Corporati
parties. Besides the above rent, cost of trees stand ing

as assessed by the compatent authority

on the demised land,
The rent shall also be payable.

shall also be payable.
The rent shall be paid in advance on the second day of

January each year to the Collector,Jajpur Districte.
The 3tate Government reserves the right to the

mineral wealth including minor minerals, on in or
under the area covered by the deed and the Corporation

will have the surface right over the land.

The existing and customary rights of Government
and the public in roads and paths and rivers ,streams
and channels running through or bounding the land are
reserved and are in no way affected by the deed.

PROVIDED THAT the yearly rent shall be liable
to revision at each revision settlement and re-settlement
operation during the period of lease.

3. The Corporation hereby covenants with the State
Government as f©llows namely :-

i, That the Corporation shall during the terms
hereby granted pay to the State Government the yearly
rent hereby reserved on the days and in the manner
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herein before specified.

ii. That the Corporation shall keep marked the
boundaries of the demised premises and point them
out when so required by t-he Collector or any other
officer authorised by him in this behalf.

iii., That subject to the rignts of the Corporation
under clause 4(ii) hereunder the Corporation shall at
the expiration of the terms hereby granted gquitely
yield up tne demised land onto the 3tate Government in

the same conditions as it is now in.

4, The State Government covenants witn the
Corporation as follows :-

pires e )

Thnat the Corporation paying to tne state
Government the rent hereby reserved and performing
all the covenants and conditions herein on its part
contained may peaceably hold and enjoy the demised
l1and during the said term witnout any let,hindrance
or interruption by the State Government or any other

person-claiming under or ia trust for the State Govarnient.

iis That at the expiry of tne terms of ninetynine
years hereby reserved tne State Government shall, upon
raquast by the Corporation, consider a renewal of the
term for the like period and upon the same tarms and
conditions other than relating tO rant wnich may be
liable to change as may at tne time Of such renewal
by mutually agreed upon between tne 3tate Governient
and the Corporation.

Contd...k/5
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iii., That the Corporation snall be cCmpetent

to develop the demised land and provide nerein infra-

structure for small,medirum and large industries.

Provided that the in-frastructure shall mezan to
include sheds provisions of water,power ,communicztions,

sewerage effluent discharges etc.

iv. The Corporation shall be competent ZOr laying

V%w,! ANTACHT

out tne demised land into various plots besides sstting
apart land $r the laying of roads,drains and for other
common betterment scheme for the future occugants of
the plots so laid out.

£

v. Tthe Corporation shall be comgetznt to allct,

issue licence and lease the land in accordance with the o
\

te

regulations, made under the Orissa Industrial Infrastructure
Development Corporation act, 1980,
vi. The Corporation shall be compstent to

surrender to the 3tate Government such part of the demised
land either in whole or in part, as may be agreed upon
between them.

vii. The Corporation shall be competent tO mortgage

the demised land in full or in part for securing loans
for developing the said land for providing tnerein

infrastructure for small,medium and large industries.

viii. Frovided that tne conditions under clause(v)
and (vii) are subject to approval order of diversion of
the forest land by the Government of lndia,<nvironnment
and Forest Department U/3 2 of the Forest (Conscrvation)
act,1980. The lessee is not empowred to transter the

contd.. .E/6
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demised land in favour of user agency unless and until

final approval order for diversion of the Forest land
is issued by the Government of India.

ix, That the lease is subject to condition that
the user agency will transfer the cost of the compen-
satory afforestation in favour of the Forest Department.

The lessee should ensure payment of the dues by the K -] ';3
user agency. QE :
S. It is hereby mutually agreed by and between ) EE
the parties hereto as follows :- @
i. That if the said annual r®nt hereby reserved 8
or any part thereof shall at ary time be in arrear - S=~ 2
and remains unpaid for three calender months after the q
same shall have become due (whether demanded or not g@

or if the Corporation snall go into liguidation except
for the purpose or reconstruction or amalgamation),
then and in any such case it shall be 3awful for the
State Government to re-enter into and upon the demised

land or any part thereof in the name of tne whole and
to nold the same henceforth as if these presents had
not been made, without pre judice to any right of action

or remedy of the State Government in respect ot any
antecedent breach of any of the covenants by the
Corporation nzsrein before contained.

ii. Tnat upon the breach or non-observanca of
any of the conditions of the deed herein granted, the
3tate Government may declare that the agreement has
been determinzd and Collector or any Officer or person
appointed on that benalf by the State Govern.ent

—ontd...F/7
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snhall be entitled to re-enter and take possession

O f Jemised land of the buildings and otner structures
erected tRerson and the materials tneredf, a well as
the storss anrd stocks.

FRIOVIDED THAT AO0WAVER before such re-entry the
State Govermment shall give to tne Corporation written
notice of its intention so to d& and tne Corporation
snall nave the right to remsdy tne breach or non-obssr-
vance complzazined of witnin tnree months from the date
©f such notice in which svent the State Governm=nt saall

b=

not entiti=sd to re-entsr and take possession.

FROVIDED FURTHSER that in case tne demised lands
are so resumed “the Corporation shall not ke entitled
to any compensation whatsoever for the demised land
or the building and other structures erected thereon
and the materials as well as tne stores and stocks

but snhall be at liberty to enter upon the demised land
and to remove all sucn buildings and structures and

tne materials tner=e0of as well as tne stores and stocks

within nine months from the date of tne termination
of the agreement failing which the Corporation shall
cease to nave any rigat to such buildings and structures
and the materials tnereof as well as the stores and

stocks.

iii. That any demand Ior the payment or notices
reguired to be made Oor given to the Corporation snall
be desmed to be sufficiently made or given if sent by
the Staste Government through the post by registered
letter to the Corporation at Registered Qffice ot the

contd....F /8
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Corporation and that any notice required to be given
to the 3tate Government shall be deemed to be suffi-

ciently given if sent by the Corporation through post
by registered letter addressed to the State Government,

Collector and that any demand Or not ice so sent shall

be presumed to have Dbeen delivered in the usual course

of the post. That should the demised land or any part

thereof be at any time required by the State Government

for any purpose declared by that Government to e a )5‘; §

public purpose. the State Government shall be entitled KL .,:

to resume the same on giv'ing 6 months' notice in writing ’ < —5

and on the expiry of the said period may, through any = A
o fficer or person aut-hoz;:'.'sed by Government in that benalf, L;%g
re—enter and take possession of the said demised land —ag
or part thereof and all buildings at’ structures tnereon. <~

PROVIDED that unless surrendered by tne Corporation,

‘ except for the breacn of the covenants contained therein
T or except when the State Go¥érmment requires it for a

|

public purpose under no other dircumstances whatsoever
the 3tate Government snall be entitled to resume poSsSe-
ssion of the demised land which has been developed by
the Corporation and such other demised land on which
infrastructure has been p-mvided.

PROVIDZD FURTHAZR that in the case of such re-entry.
the Corporation snall be entitled to compensation for
building or other structure EX erected by it on the

demised land and the amount o f such compensation snall
be fixed by the Collector and shall not exceed the
amount (if any) paid to the State Government for this

contd...E/9
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Land plus irie pre senit munkez value o
sinuctunes erected thereone

L the buitding and othen

PROVIDED ALWAYS THAT in the case of any dispute
as to the amount of compensazion fixed by the Collecton the
Conporation shall be entitled zo appeal 2o the Commissionen
of the liwision whose decision shall be final,conclusive and

binding on the pantiess

[N WiTVESS WHEREOF the -panties have ihereunden
signed this Deed on the daics mentioned below thein nespecdive

sdgnatune e

Tl SCHLOUWLE ‘«‘)F PROPERTY ABOVE RLFEKRED 70

Vame of the ':7// Khaza Noe Ploz No. finea. Renzt pen
P.S5¢ & Moo .
Taha sil & Digle L
7 y AR 2 z ¥ 1

Vitte Jahhapura 419 868 Je 2%
P.Se Sukinda 419 . 866 40.00
P.SelNoa197 419 867 53458
Tohasil=Sukinda 419 ‘ 860 69.37
Diste Jajpun 419 ... 859 83.70

419 865 40427

419 855 -~ 80445

419 8547 5.6

419 848 14%4.00

419 846 13.37

419 849(P) 68419

419 850(P) 20.61

419 852 22.20

419 2 29.50

543.7 %
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419 4 0.87
419 5 1.57
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419 7 0.56
419 8 23,50
419 12 7 7.52 .
419 24 6.29
419 27 10.22
419 2 19.76
419 30 21.60
419 k1 7 3. 5%
“9 42 7424 T
3 49 164 6.72 =1
L t; 419 766 ) 0.37' \LD
& o 419 322 0.64
419 324 0.96
419 343(P) 0,05
419 345 7.05
419 347(P) 4o 38
419 378 22
419 324/ 3270 0.26
419 780(P) 15.12
479 784%(P) 0.70 -
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419 786(P) 0.20
419 844 , 7129425
419 858 - 789.40
420 v 847 7 0.82
120 1 7 0«36
L20 Y 70 7 7.88
4209~ 23 7 7.05
420 26 7 0.50
420 29(P) . 7.06 2
420 350(P) - 0.4%
420 459(P) - 3.90
420 7871 - 2418 '
420 845 3.78
420 1/3252 0.02 3':.
Total:Ac.986rdd (005 00 t,‘
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